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Section 72A has been in operation only 
with effect from 1-4-197 8. The Specified 
Authority has recently decided to monitor 
the results of such ama?gamations after 
completion of the period of revival sche-
mes, to see whether· the purpose for which 
the facility was given, has been achieved. 

Filial of. snits agaimt companies by Union 
· Bank of IDdJa 

* 132. SHRI K. T. KOSALRAM: Will 
the Minister of FINANCE be pleased to 
lay. 'a Statement showing: ' . 

{a) . ~ e number ()f · companie$ against 
which. the Union Bank ot .India has filed 
suits in courts during the past three years 
to recover the dues and the amounts due 
individually from such company; 

(b) the value of court-fee stamps paid 
by the Bank in regard to such ~  and 

( c) the number of sick units which are 
being nursed by the Bank for recovery and 
revival? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SH.RI 
JANARDHANA ·POOJARY): (a) ~ (c). 

A statement is attached. 

(e) As per records readily available ~a  

the Central Office Of Union Bank of 11idfa, 
. suits against 22 companies were filed dur· 
ing the 3 years 1979, 1980 aod 1981. '11le 
claim amount against each ruit is as under: 

Staeemeat 

1glo. 

Name of the Party· 

1 • Ajay Plastics (P) Ltd. 

· !l; Gaewad M ~ 

3. Bees Wood Working Pvt. Ltd. 

4. · Polymerch Complex P\ft. Ltd. 

5. Racmamn Auto Pvt. Ltd. 

6. · HindUstan Tanneries Pvt. Ltd. 

7. Mant-ckchowk and A 'Bad Mills Pvt. Ltd. 
8. Niranjan Mills Ltd. 

1. Bombay T. V. Pvt. Ltd. 

2. Mandclia e ~ Pvt. Ltd. 

3. ~ a Prints Pvt. Ltd . 

. 4. Mysore Tools Ltd. 

5. Raj Glass Worb Pvt. Ltd. 
6. E.W. Steve.ns & Co. Ltd. 

7. Gian Agro Industries 

8. Ritz Continental Hotels Ltd. 

9. Boxrite (Bangalore) Pvt. Ltd. 

I. Prcstolitc ofindia I .. td. 

2. Mahendra and Mahendra Ltd. 

3. Rayban Pharmaceuticals Pvt. Ltd. 

4. Unitt-d Tyres (P) Ltd. 

5. Anchor Cables Pvt. Ltd. 
-----·--·-·· ... -·-·--·- ·---,-...... -----

~ 
Amoui:lt 
(Rs. io 
lacs) 
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1•48 

3•01 

t·6t 

15•79 

38•11 

71°62 

.e2f•OO 

5·68 

42·67 

r6·97 

18·g6 

6•1lJ 

0·56 

12·61 

227·00· 

0·48 

12·3r 

4·86 

3· 16 
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(b) As per information available, Rs. 
17 .61 Jakhs .. were paid as Court fee in 
~  of 13 suits out of the 22 cases men-
tioned above. 

(c) As on 31-12-1981, 105 sick units 
were being nursed by the bank for reco-
very /re'rival. 

Item-wile review of CMh compensatory 
support 

* 133. SHRI S. B. SIDNAL: Will the 
i\linister of COMMERCE be pleased to 
ite: 

(a) whether it is .Proposed to have an 
item-wise review of the cash compensatory 
au,pport to various items of exports; 

··. (b) whether it is also a fact that the sale 
of several consumer products in the domes-
tic market is more profitable; and 

( c) what steps are propo5ed to encourage 
and assist the industry and put our exports 
on a' ~  footing? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRl 
SHJVRAJ V. PATIL): (a) and (b). Yes, 
Sir. 

( c) A stfttement is ettached. 

Statement 

A aeries of ea~ e  have been taken 
by the Govt. to step up exports. These 
measores include exclusion of productiott 
for export for the purpose of "licenced 
capacity" and "dominance". permission to 
allow production of new articles for export 
where there is a variation i:li the articles an 
industrial unit is · Jicenced to manufacture, 
favourable treatment to advanced and mod-
ern technology imports for export produc-
tion which involve lumpsum payment of 
royalty, introduction of the 11cheme .:>f 100 
per cent export oriented units, automatic 
expansion to a.n expanded ;ist of industries 
for the purpose of i ncrea:,ing production 
for exports, e e ~  of period of pre-
shipment credit at concessjoual rate of inte-
rest from 90 drays to 180 days ; n respect 
of certan items of engineering and other 
export oriented industries. selective relaxa-
tion in restrictions imposed on new indus· 

trial undertakings in metropolitan cities to 
~  units which produce for exports, set··1 
ting up of EXIM Bank to enlarge the pro.' 
vision of export finance supply of steel at 

international price to exporters of engineer-
ing goods and streamlining of policies and 
procedures to reduce delays in the disburM· 
ment of duty drawback. 

2. Apart from these measures, the Im-
port & Export Policy has also been used 
as an ~ e  of export promotioo by 
providing the necessary facilities to the 
Industry. 

3. Government is also taking necessary 
steps for ensuring implementation of accep. -
ted recommendations of the report of the 
Tandon Committee oo Export Strategy. Io 

the case of engineering e ~ 21 coun-
tries h1ave been especially selected for pro-
motion of e ~  Similarly, steps· ban 
been taken to identify products for a more 
concerted effort for development of export. 
Government have aJso decided on a larger 

programme of participation in trade fairs 

hoth general and specialised. 

Third e e~ Air Serrice for 
Madhya Pradesh 

*134. SHRI SUBHASH YADAV: 

DR. VASANT ~ MA  

PANDIT: 

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state: 

(a) e~e  there is 'anY proposal 
under consideration of Government to 
introduco Third Level Air Serrice i• 
Madhya Pradesh; an4 

(b) if so, the broad outlinea of tlte 

)9roposal? 

THE MINISllER OF TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b). Yes, Sir. a~

pur ~  Jag·Jalpur in Madhya Pradesh 

are to be covered in the first phase of 
the expansion programme of Vayudoot 
services. J:igdalpnr airfield beJo·ngs to 

the State Government of Madhya Pra-
desh and ~ e one at Bilaspur belongs to 
the Director General of Civil Aviation. 




